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12.22 hours.
PAPERS LAID ON THE TABLE
PAPERS UNDER COMPANIES ACT

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY  AFFAIRS (SHRI BHANU
PRAKASH SINGH) :On behalf of Shri
F. A. Ahmed, | beg to lay on the Table a
copy each of the following Papers under sub-
section (1) of section 619A of the Companies
Act, 1956 :—

(1) Review by the Government
on the working of the National
Small Industries Corporation Limited
New Delhi, for the years 1967-68.

(2) Annual Report of the WNational
Small Industries Corporation Limited
New Delhi, for the years 1967-68
along with the Audited Accounts
and the comments of the Comptroller
and Auditor General thereon. [Placed
in Library. See No. LT—991/69.]

PAPERS RE : SINGARENI COLLIERIES

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : I beg to lay on
the Table a copy each of the following Papers
(Hindi and English versions) under sub-
section (1) of section 619A of the Companies
Act, 1956 :—

(1) Review by the Government on the
working of the Singareni Collieries
Company Limited, for the year 1967-
68.

(2) Aonual Report of the Singareni
Collieries Company Limited, for
- the year 1967-68 along with the
Audited Accounts and the comments
of the Comptroller and Auditor
General thereon.
[Placed in Library.
69.]

See No. LT—992/
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NOTIFICATIONS UNDER CUSTOMS ACT,
CENTRAL EXCISE AND SALT ACT

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAGAN-
NATH PAHADIA) : On bebalf of Shri P.C.
Sethi, I beg to lay on the Table :

(1) A copy of Notification No. G. S. R.
964 (English version) and G.S.R.
965 (Hindi version) published in
Gazette of India dated the 12th
April, 1969, under section 159 of the
Customs Act, 1962,

(2) A copy of the Customs and Central
Excise Duties Export Drawback
(General) Ninth Amendment Rules,
1969, published in Notification No.
G. S. R. 966 (English version) and
G. 8. R. 967 (Hindi version) publi-
shed in Gazette of India dated the
12th April, 1969, under section 159
of the Customs Act, 1962, and section
38 of the Central Excise and Salt
Act, 1944,

[Placed in Library.

69.]

See No. LT—993/

NOTIFICATION UNDER REPRESENTATION
OF THE PEOPLE ACT

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M, YUNUS SALEEM) : I begto
lay on the Table a copy of Motification No.
S. 0. 1416 published in Gazette of India
dated the 9th April, 1969 making certain
corrections and amendments in Schedule V
of the Delimitation of Parliamentary and
Assembly Constituencies Order, 1966 in
respect of the State of Haryana, under sub-
section (2) of section 9 of the Representation
of the People Act, 1950. [Placed in Library
See No. LT—994/69.)

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following message received from the Secre-
tary of Rajya Sabha :
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“In accordance with the provisions of
rule 27 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha,
I am directed to inform the Lok Sabha
that the Rajaya Sabha, at its sitting
held on the 30th April, 1969, passcd,
in accordance with the provisions of
article 368 of the Constitution of India,
without any amendment, the Constitu-
tion (Twenty-second Amendment) Bill,
1969, which was passed by the Lok
Sabha at its sitting held on the 15th
April, 1969."

ELECTION TO COMMITTEE

CENTRAL ADVISORY COMMITTEE FOR
NATIONAL CADET CoORPS

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : | beg to move :

“That in pursuance of sub-section (1)

of sec. 12 of the Mational Cadet Corps
Act 1948, the members of Lok Sabha
do proceed to elect, in such manner
as the Speaker may direct, two mem-
bers from amongst themselves to serve
as members of the Central Advisory
Committee for the National Cadet
Corps for the next term of one year
commencing from the 17th June 1969,
subject to the other provisions of the
said Act and the Rules made there-

under”
MR. SPEAKER : The question is :
“That in pur of sub-section (1)

of sec. 12 of the National cadet Corps.
Act 1948, the members of Lok Sabha
do proceed to elect, in such manner as
the speaker may direct, two members
from amongst themselves to serve as
members of the Central Advisory
Committee for the National Cadet
Corps for the next term of one year
commencing from the 17th June 1969,
subject to the other provisions of the
said Act and the Rules made there-
under,”

The Morien was adopted

SHRI §. M. BANERJEE (Kanpur):
Out of the two, one should goto the
opposition.

Election to Committee VAISAKHA 16, 1891 (SAKA)

Re. B. 0. H. 354

12-25 hrs.
RE: BUSINESS OF THE HOUSE

SHRI NATH PAI (Rajapur) : I beg to
raise a matter of importance with your
consent.  The agenda circulated to the
House for 6th may had this item at 4 P.M.
Shri Nath Pai to move the following : “*That
the debate on the motion that the Bill
further to amend the Constitution of India
as reported by the Joint Committee be
taken into consideration which was adjourned
on the 2Ist Fubruary 1969 be resumed now.”
This motion was set for 4 P. M. today.
I do not find anywhere mention of that
motion in the agenda circulated for today nor
the tentative agenda circulated for tomorrow.
We know the unforeseen and tragic conditions
which necessitated the readjustment of
the programme of the House, that means,
the sad demise of the President, None-the-
less you will agree that it was the Business
Advisory Committee which had agreed to
get special time for the consideration of
my Bill. It was also generally agreed by
the House that, because the Private Members®
Bill which were fixed for friday were being
in a way interfered by continuing discussion
on my Bill, we should take my Bill on
another part and a motion to that effect
was carried; I do not see any any kind of
provision being made for that I am a
little surprised at the procedure followed by
the Minister of Parliamentary Affairs. 1
was npever informed by that the Bill
would be taken up on another day and it is
a very dangerous way of dealing with such
things. You have been kind enough to
allow special time with the concurrence of
the Business Advisory committee and then
it was agreed to by the entire House, 1
plead with you to uphold our rights. Let
us be informed when the Bill be taken
up and let them give priority to this Bill,
The whole House agreed to one day being
given to that Bill.

MR. SPEAKER : Because of the un-
fortunate demise of the President, the
programme of the House had to be reorga-
nised. I think everybody, Prof. Ranga and
the leaders of the Parties agreed that some
time from the Government should be alloted
for this so that it would not be blocked; we
had allotted two hours, Whether two hours



